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THE DEPUTY MINISTER IN THE 

MlNlSTRY OF LABOUR (SHRJ BAL-
'OOVIND VERMA): (a) 10 (c). The Pro-
vident Fund Authorities have intimated 

.tbaJ: the requisite iDformatio" is Dot readi-
ly available and is heiDg culle\:ted. 11 will 
be laiJ on the Table pf the S"l>ha iu due 

. course. 

PClldiac cases of I.ny of PeDalI Dalllllll"" 
IUItier E.P .• ·• Aer with R.P •• ·.C. Bihar. 

3721. SHRI YOOESH CHANDRA 
MURMU: Will the Minister f)f ! ABOUR 

'he pleased to state: 

ja) whether Government arc a\\',lrc: thal 
a large numher of e,,,cS are pending with 
the Regional Provident Fund Commi"ion· 
cr. Bihar for kv)' of penal damages lInde I 
Ihe Employees Provident Fund Act. 195~: 

(h) if so, their numher and hroad fl·'.,-
tures and since when these arc pending; 

fe) whl.![hl."r rillY uuuht.'lo have ari~cn rc-
~arding r,,~e of levy of penal d.lmages in 
the light of the latest amendment of the 
Employees Provident Funds A~t; alO'.1 

Id) if so. the in..tru,tions being gisen 10 

lhc Regional Pro"'idcnl Fund Commis,jon-
er, Bihar'! 

THE DEPUTY MINl:-TER IN THE 
1\!l;-.lITRSY OF I.ABOUR (SHRI BAl.· 
G{)VIND VERMA): (a) to (d) The re-
quisite information i, heing c,lklll'd. It 
will l'e laid on the Tahk of the Sahh" 
in due I,.'ourse. 

('o ..... lle of Cement I'actories an4 Pri ... te 
.:lecfric Companies under KI'.f·. "':f ill 

Blbar and o!brt' Slate!: 

37:':'. SHRI YOGESH CHANDRA 
MlJRlI,IU: Will the Mini,tn of l.ABOUR 

'be rlca~cd to ~taie: 

(a) wheth« (ioveroment are aware tbat 
a large numher of contractors. employees 
of stone qua ric, of cement factories in 
Bihar 'and olher States haVe not heen cov-
ered under the Employees ProviJent r'un:1 
Act; 

(h) whether private electric comnan;". 
,·i: ... Patns Fleetr;c Supply C", I.td .. 

CIWbl6:ia EIcclri, Supply ComplUly Ltd., 
JU8salai I!l~ric Supply Company LinIJtcd 
have also "ot beeD covered so far; lUId 

(c) the steps being taketl to briDg all 
tbe eliaible employees under the Employees 
Provident Fund scheme~ 

THE DEPUTY MINISTER IN TH6 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The Pro-
vident Fund Authorities have intimated 
that the requisite information is not readily 
available and is being collected. It will 
he laid on the Tahle of the Sablld in due 
COllrse. 

Pll~ ment of Pension. to Rese ... ist of Armed 
Fon'l'''i 

:17:'3. SHRI JHARKHANDE RAI: Will 
the Minisler of DEFENCE be pleased to 
state: 

I,,) whcthn the Reservist uf Ihe Armed 
I'orce, di,charged in 1940 and 1962 on-
wards are in receipt of pension amounting 
10 Rs. 40 per month; 

fh) whether the ReserS';,t "I' Armed 
Forces discharged in l>ctween 1953 to 
1961 are gelling only Rs. ~S per month 
ciS p~n"ion: and 

(l:) if ,,0. thl: rca~ons for the discrimina-
tion and Government reaction there.1o? 

THE MINISTER OF DEFENCE (SHRI 
.tA(;JlVA"J RAM): ta) to tc). Reservists 
who were released from the military ser-
vice prior to 1st June. 1953 were granted 
pension at the rate of Rs. 3 p,m, Indivi-
uuals who were released from service on or 
aLn 1st June. 1953 but before 1st April, 
1 Q6~ were gl~dnted l'el.iervis.~ pension at 
the rate of Rs. 10 p,m. to Rs. 12 p.m. 
according to the terms of their engage-
ment. Those who were released on or 
after 1st April. 1968 are getting a uniform 
rate of reservist pension of Rs, 15 p.m. 

In adJition. like other pensioners, re-
servists are also entitled to temnorarv/ad 
/,oe increases in their pension tlt thl! rates 
sanctioned from time 10 time. 




